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Applicants Chandrapal and Sult2n Simgh in this application
under sectien 19 of the Admlnistrative Tribunals Act. 1985,
has prayed for a dlrectien to the respondents to follcw the
reqervatien and roster system ard te con°ider them for promotion
to the post of Junior Technicial Assistants with effect frem
the Aate they become eligible for promotien as per reser-

vatien scheme apd roster system.

2, The case of the &pplicants is that they were appeinted

as Surveyors after attidining the requigitg;qg&lification

[

for such appointmant amd they héve been wbrking asvSurveyers

w,e ,f, 29-10-76 anﬁ 4,5.83 respective}y. Abpiicant Chapdrapal
hé&s put in more than 17 years of service and applicant

Sultan Singh h3s put in more than 10 years of service as

claimed but even then they have not been promoted to the

pest of Junior Technica@l Assistant by following the reser-
vatien scheme apd roster'SYStem; It has been stated'byvthe »
applicant that after completing 3 yedrs of continuous service )

ag Surveyor, the Surveyor becomes entitled for promotion

CXQ%3F9 to the post of Junior Technical Assistant, 3nd 38 sucﬁ
....2/-
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(1)
the action of the reqpondents in not granting promotions

to the applic2nts by following the reservation 3md roster system

h3s been 2ssailed 3s being arbitrary, illegadl andi unre3somdble,

3. On the other h2nd, the respordents ha2ve stated that in the
year 1993, two vacancies h3ad occured in the posts of Junior
Technical Ascistants (Survey), out of which as per the rester
point, one wds to be filled from the gener2l category 2nd the
other from the Scheduleajcaste category. Applicd3nt MNo.1 Phcndrapal
having been found fit by the D P C for promotion ag3inst the
reserved vacancy, h2s since been premoted ard he h2s joined

the post of Junior Technical Assistaht (Survey) on 29-10-93 (AN),
The gtievance of applicant No.1 does not survive any longer,

It is further stated th3t the case‘of applicant M»,2 Sultan Singh
shdll 3lso be concilered for ; romo-aon to rhe rest of Junior

cﬂhniwﬁl Pssistant as per the roster peint, as and when the

,éreqaired number of vaceéncies 3rises taPing into Con°ideration

his zeniority pesiticn at cerial number 14

4, We have hedrd the learned counsel for the partie< and
carefully perused the records So far as the applicant No.1

is concerned, he h3s beer promoted 3g2inst 3 reserved _

vacancy a@fter having been adjudged suitﬁhde fot promotion by

the Departmental Prometion Committee anﬂ he has Joined the post
of Junior Technical As ssistant (Survey) on 29~10 1993 arl, therefore,

his grievance now does not qurvive.

5. As far as 3pplicant'ﬂb 2 Sultan Singh is concernea; his
é°ition in +he seniority list is at S .No, 14 apyl he will

also be considered for promction as per the ro<ter point, ae

and when his turn comes fer consiﬂeration ageinst the point

reserved for Scheduled Caste candiaate.

6. In the result. we direct the respondents to consider the
case of applicant Vo 2 Sultan Singh for promotion to_the post

of Junior Technical Azsistant as per the roster peint, a% apd when
& vacancy arises which can be offered to him as per his seniority
po°ition. The OA is disposed of accordirgly with no order as to

costs. (j-\\) * L -
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